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Ry e =9 aid e T fafaaEl 9 arTa | gl

21—(1) foem 9Rwg # fA=fofRea eFn—
(EoREERED — grafey
@) "R & S — Few |fg
(=) o dfers e & arege — 93

(2) faen uRug Fre=fafea srf &1 e Fvfi-

(@) faf= Tt @ o sregg=-urggs o ursy-faeRer TR &R
Jeorr S gRafid &,

(@) g Harferd o+ @ o Sgave &,

@) farr @ &rdl @ et Mae Amel W SRRt <9 $ o
framr @ fog wonfl Wfafy o fadws wffy @ <A fga e @R
Frafya e W 9ffy @ Suee & w9 § S ST,

(@) ¢ fAafre Amet R SR Ren uReg gt O S Sl @1 Al
| Sy g w=;

(5) uHeEE wffy, kv Sy T o ou afafeal g & TE
gl W fER TR qU wEagER Te AHel @ okl @
F=ife Briard! B g A€ @I U Iugad |wgioadl W Eve;

(@) fwrl & @rd.wamt B smafe wden TR aul Iy AawE 8
T, 1o SRyt 9 @ uRga B,

(6) qee™, yaTTeTeTsl qor fafdcaradl e @ Bl wR uwEe &

(&) TR @ =R WY Bl B dearRa eee o TR I B @
Trag afdal ¥ Rue ura -

() e e g™ 5y W arel Wt Bl @ W IR @
o € |Eeg At ool S

() werall, sENTITCIRN, TR AT 9o fAudl @ AR @
AT BT Tl A1 B 9 RUe uwga B

(€) @are ¥ S wdt & rgER ghal, fen-gRl, eegla, gew-gfa,
Ugd T QREBR Y FHT |

(3) faem uRug sTawIGaER IO doF BN WY UF derex ¥ # HH

U $Y 8 g 4@ IJyav I |

() fen uRug & Yoo wow Wfyg g™ I o WY # UBA R Udl

firrye @ gy W sear R WRYg @ 39 § &9 UE Sl & eRER § @ T
AT UR amga @1 WA |

(5) faem uRug & wor Wawdl @) & B A | TR B |
(6) el gNI va® d8¢ & FHgd & e fofe g e ulkug

T TS Te @I 406 @ Y ¥ FH W A Us daE @ uRerferd @ S |
fer uRwg @1 guUfy TN g # U B yeww |ffafera Ry o @1 egEfa
2 wodl & forad ORI gaen Fal & o |a ol |

(7) SUERT (6) W fordll a1 & B g4 i srmewae duUr fafdre AYl W fauw

¢ &g GEOR ScudIed Ga SaR fEn uReg $I 4% B ARG R T 2 |
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(8) &t wawvll # wwTafy @1 ot aftew g@rm)
(o) faem uRwg & Yo & dRige Hew g gNT (IR frar WM
T 9Y SURYT W Wew @ Aeg gREfera far ST |
22—(1) facy wfafy & f=fafeag 8-
(@) yq@ afya/afa, SR g3 e, Rifdear Ren v —gamafa
(@) v Afod /|fad, Sar uew oreE, & famm s

ST g1 A i, St vy wfig ug | =@ A 8 —HeR]
M frews —T
(@) dv= & 9= fufee e —q5
(®) faw sl —Hew wfug

(2) fas wfafd 91 31, wma & oREwRaal & yewe qen fafa= fafeal
¥ BN Tl anac o IEEd i W Wi fval w e iy ad # W
B ATY TR HERE B IRved § e Al B AIHY wWHY < |

(3) R Al W o wfrlt vd me Pifde @, S Rifta @ s

23—(1) WF ¥ e Afte oy @l o S, aee feceal @ik
WY Al &1 Gars wdred aul 746 @1 qgfad s@vra giftea s |

2) Afyr aftfy & o9 & WHy, IHB T B USEER TR IHD!

wf¥al v g W9 B, o faRke fRd o)

24-yav WA, e Wy U 9wE @ e wiveiRal @1 e,
vl v e o B ot fafea fa o

IETI—4rg
W @ HHARaE

25—(1) WM S0 WYHR ER1 GHI-HAY WX JATEIGA HHAIRG] & gal
P HEn B JgER gt s | W @ eHaRal & Mewe od daed gl
gt Sl et & et FufRa @ o)

(2) e @ fg # o wveN Yoo ufafgfem sear dar wHan &
IR R ARSI @A T AS @ AR fgam 53 g wed €

(3) 918, ST 98 Sfad wE, UeE P IgEeT ¥ 9HI-EHY W TR @I
gird sar wEw ) gaar 8| fhowe, afde awrdm smgfise s,
7 fieeh & srgoua T v et

26—(1) 39 IfRfow @ Sus=l @ onflw, srmer g1 W W A el
WE-ITaE!, WETEE AEdl a1 g T o AwiRal @ Fgfen, e sravws
g dn fewe g™ &N e § R W @ afeial 9un o sHAiRal @l
frgfedt o S, e e & '

(2) Swumr (1) # gUT-SUERYT & farg, wwere d s, sfterRar qen
I ARl # frgfaadl, 0 9ft @ @R O ggAmi vd daeEEl # @ SR
w1 fafeq @ W

(3) 39 Afdfrgwm & ardia deer # fFrgem sHaiRal &1 & 909 wd T
I B AR 7 O Jarval | w2 o ke 5 e

(4) P few Tva™ # sATIE @ U9 W g 7€ fear S e aw
g8 9Rdg rgfde uRug, ¥R ARim ufug sem@n R s s/ Tww
faframe e R zu IRfm & smrfa 9 W fafed o= ) Rafa &
BN g9 2g fafed oard uiRa 7 o=ar & ik 39 ftfrawm & srfa wifoa @w=

|ffy gRT &g 7 &
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12 JaR USW SRR Tore, 12 R{awr, 2018
(5) (@) e ¥ IraErd qur wEAmEr # Rgfm sy mefd Bg W @
wfafy e e @ afsa gnfl-
() e, W =g+ | & wwafa s
@) werees, fafeear fRen & ufden, IR wew;
(@R) sy gwr AH-fafde dF fadws;
(@re) ¥ I wfed o fafea f@d o |
(@)W%ﬂmmﬁwmmaﬁﬁgﬁ}ﬁmwm
&g 979 wiafy fe meR ¥ Tfea gnfi—
(Tp) W T e, S aE Wiy & et 8em;
(@) #Erfewe, fafeear e v ufdemr, SeR wew;
(@) ermer g1 AH-fAfde 31 R,
(@) o org afad o fafea i3 S|
(6) 59 UNI & ol oA duA AT S T uftharsi &1 rgaver Sl
S fafga @ W
(7) == |fAfy grr & T wwgiet e 7€ wwsh S S T
4 SuRerd Hewdl & 9gAd &N T A &
W U8 6 SR (6) B WIS (®) B I=Tia T wu @ffy # bW |
w9 <1 faest o SufIfy qen SuurT (5) @ @vs (W) & It fed ggq afafa d
FH ¥ P9 UH 9N & SuRfy angeas &rfl |
(8) v/ U Wi SUuRT (7) & WfuEl & ogER Wit <9 # st
e & o 99w afify @ sriga srger o fofarl uwga fear SR SR swge @
favta aifeam 8rm )
(o) v/ =T WY grT @ T wRgnt i wReR), B wied | & a 9
aegferdl R AURT @ MR BT Ieord Ba gY R AR & 6 gl A B
IRTE B TRt BT AR 99 W onmy o1 v aifkm e
u@%%m&%%’qmnﬁ%ﬁgﬁﬁm%@mmﬁﬁmﬁ
ST 9 W AR S ¥ qEd 98 S T @R @ s e faftae 8
WEERT—5E 9N B WA YE F T W W B e g g &
SRS BT for AR ¥ T8 vy § R srmr v vaifdiRa fhar w2
IEATI—B:
faer ¢ woden
T g 27— @ i G B Gdl @ UATdl wHEIed e Wod WX
B ToF Ay ot F sw Bfve it v Rum 9vsa & g=s Rfnr e a3
T 3 gean O aewf iR W AR @, S 9 SR WA, WRIM @ 9EN AR
| |
ki 28—(1) EerH @ FAfY sERfda v fret Freafafaa ser et s
(@) o0 TSR NI T T RIfey;
(@) HRITH §RT WS 9 B 9 3 U,
@) fod ama ey | T 5 o0 WG W WRUE g U Wl
PENINE :
@) Ay & o & T W oy wsfga dof # S Bl S qen
SuaT e W AT ¥ R SR ST W e SRR @ agaed o fafafded
H |

(@) ffy &1 STET WRE ® dl B g a4 @ o A s forae
sl ORT 9 @ i o wfdrl @ WAl vd gt & idee ¥ 9w @ W 8
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20—(1) ufoad, R facha af @ g=w & W8 greg # 3R 0 W W
St Rfga far 99, v s-aee GgR R SR Rl | @ s e
R =g Iuefia far SR sk 99 8 Afa @ 9 fafga 31 SR, ST WeR 3
srrafa faman e | X

2) 98 1 Ml @1 ST XM S I WP g A e ek
IA—TqF AW wY J AT T |

(3) W @ ford a8 Rl =& 8 F o & g & W Iu-aae ¥
wIgd T & AT II-ThF B WGl P UgEd G B o A 59 TWER, wRd
PR A7 e SRS wrew a1 i ar Rl o AR @ aEE ¥ ue
g, 99 W § 99 g @) vl B FIER 7 &

W I8 & 9RT TaR AR T WeR & AfRe =g dal @ e AR
f R T W B R w9 R @ e enfé enavas fAelm w8
ST .
W e AR P arelme o1 sl aRRfEl 4 v goR v92 9
R T AR @9 St g ¥ Waw T @, e grr e o gwar @ ek
8 W o Rl @ g # U9y AR B ged g |

30—(1) HIF FYfeE @@ 3R g gETa e W SR O wOoE A o
S WReR ERT 39 M | o Py amw g fafiffe e o, aiffe
- faeer 3 R sFfa gom-= A1 8, (R S|

(2) orf¥e e faver w31 3R -9 @) T IRy I50 PR B TG B
S S SHS! era—|usiEr He |

31— TS e od &) v @ gvar gunhy affe sfdes dar
HN AR I o i @ b, S Rfta frar 98, 5T WeR B wwgg ST qer
U vftded @1 9fd Tew fRu wvse @ QN1 weAl @ 9He ) o |
32—HWITH 30+ HHAREGT & o & o) o0 TR & AR & IGER T
AR & 3Nk TN T @ I <ed g W B vd Sa—FigRie o wnfia s
33—(1) eI, 918, B wER) a1 WM & = e $1 $1E 9w O
TR, HRIM &1 B3 ARBN 7 9 FHE GwE @ R w9 a1 g @)
B, 3uema 1 gPUA & ol afMR @1 SR ERm afe O mifY s
FOYGRT IS IUET T AR & YeheT URVTAvawy & |
(2) SR RIfT &v & uibar &R T =1fY, swam ar gewd ¥
Frafifed a=RIf¥ @ awen o A &N Bnfi SR Rifge & o
SEGTY—H1d
fafras
34—(1) 39 JfEfH @& Iuewl & ofF e g, WM S WaR B
qargaes @ R v 9 @ = @ R, R fRfst gr far s @ o
fvar w1 w@ar 2 R o w5 2 ok W wfem A avear w ufaee wE
e fom O fafmt & fr=foRea & arawen & o1 wad 8, afa—
() G D UgH 955 | A, doB &1 N R 9® gRE FRET
IR T 98] H BRI Hared 3R T @ forl snavae wewdl @ W=,
(@) su afRfm @ sl wfda R o aren 918, @ =0 |ffy o
= Ferg & Tou ¥ uefid o918 g, )
() e @ oreme T I ANERAT gRT WA @ S arel et
3k frdes 5 o= 9t g '
(@) € ik g9 fRfrw & aefie wfea <l |y a1 o= e
FqaTaf R wewt B g fRar @9 aren v, ot FE &
(®) @12 3k 3w A @ afm T 5 s wRler I ey
@ grT 39 Bl Herer, o wfemal B gE 3R e et @ fdee
H SRV BT W aren wiEhar;
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14 I U9 TR Toe, 12 faawy, 2018

(@) TR AMBIRAT, JAIHT AR HHATRAT ] T, TRererdr 3N
Wl a7 WaT & I I
(®) wem & feee dur o= aftreial i sHaiRal @ wifdar vd

.

(&) <vers @) wEfaaat 1 v
() Suf®, R IR g dfte falmead ok SwfRl o Hwam
gRT WS & o GFd! &
@(ﬁ)mma%awmﬁmawmﬁzﬁ%qﬁzﬁrww
Tel W el @ frgfe fras ararfd g9 Uel B iR g
g 1 wiEfera € %g
() v 3R 3y AR Rd deE g’ A @ ORIk SW w|
forar w3,
() A R AR IR ol e onf, EIM & HHEIRdl & ™ &
for) wfasy A alk ama JarfigRie ot &1 7o far o gad &,
(©) @1 oy fawy g ford g fefam & arfie e fafsasl g
AT P O A 2 |
() 3w aRFrM & arefiv vud RfFEAE Io0 WeR g1 ARG &
qTegd | g8 WA
W U8 & W9 9% Iqaaq RfgEEe FE & ol S, 99 9@ ¥4
affrem @ uRe @ g gurd Gagedl @ oA, wrer & W Al § oEl Sad
Favyd URIdE @ WY G W 99 W O Y Y8, SiEf a9 9 g9
affras & uaul | /T | 8l
(3) W @ qEiE @ 9 SwRT (2) ¥ e RfmEee & o
T a1 faRes fAfyTw 97 9ar & g 9wl WOnH JYar 99l fawved ax
haT &
JETT—3TS
fafag
et i 5T B AT anewi ok ffvwadl & aftvmmfeeo frwe ar
fEd 7 g g 39 AT Wited R o AR @ wwmeR @ R S ek
IR v iRy arerar WP Sl SR @ o Rierlt @ 355 @) HrEa &
TN ERT SHd GHIUR T GeR |RE & EvERl 9 fhar S|
Rfderar anfe 36— T TH AWFEH B el wioa feet Wl gRT o e e
@RI G SR yorn rfrd) W dael 39 AWR W 3l A8 @ el % W, wien ar
sfRmE T8 o Wy § a8 Rt o 5w o A @8 R oA

B

ERUCRC 37—l @ 39 IR @ e ), e ik o Iy fafirear
fewt a1 uq gedl yeH P @1 widd & |

U= &l

SEICR ] —afe FIE e fFd AN ~mer g el O o & for), fored

R & @S 9 v F A aEEar A 8 sEr 98 AR SeraR &7 Sl 9l T
v féran & XS, fer uRg @ WM R, @ § SURYT @ AAEH B al wawdl @

o agF @ uRa Rfeea g ea @fdd & e e, R, R semr
iR @ aw o FHa 2|
HEI g 39-ARATT amgfise uReg afdfam, 1956 T4 deawd wgw a0 fafrl @

SEH F o v e AR @ yaerTRl AT U ST A S |

TR ERER » 40-T50 IBN WHI-TE W GRIE @ w9 A fvge e o #x

# A el o 5w AR $ SyEE @ T | € 9 S 98 39 s @ Sgewl

e 1 o ¥ oTawE Td Sugd WS | werr gw v el @ erguer e
SIRATT |
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41—(1) YU WFHR B FE T aAfed o1 @fddl gRT ol 98 Frew 8, T WWeR @

W P, e arwia SHET vew, TRASTad, TARTIE, HHIAE AR FURPY
¥ ol dwIH g1 wererg 4 Ao wlien, AT B SR e @1 e
I T TRIE P I IR I wefua 5 o vy @ v § 99
- Ay | S B & AR B

(2) T&T 59 AR IWRT (1) & e e @ og v o Rk
N, TE1 9% SHS) ol MRwe @ g ¥ gerd | 0 o w9 gRr Aam
faffe oF afdm Sem & o @ S0 & 8 Al a1 Sig & 999 SuRed
Y& AT 2 AR 39 BT ¥ I9HT AfHR BN b SHal gedrs 3 9 |

(@) SwRT (1) @ A e a1 e @ R e wfe ar afet o
fafae wftear <dfgar, 1908 @ i f arq & ReERo Fva w9a 99y W ARY
o 3R Wit P IuReT BR @ ol I FRA IR AW 3R Ayl avgal
P URd I B o Qe w1 3 yaeert Rifde e @ i afdaa 8,
IR 09 afdm o afddl @ <vs ufthar wfdar, 1973 & URT 345 R 346 @
sui=rfa R e 993 W ok o8 Twer S ARd Tve iR
Y UIRT 193 AR 228 B g fie HrdaE Tqsh @R |

(@) 30 weR FRwe @ W Qe a1 ol @ v 3wl | 1=
Aol IR FRwe a1 o TS WER © el B W W F G R Ioy
TWHR 56 W DI W drell HAae! & ol yeanadd &, Sgfaa s |

(5) ey W w7 @ HiR o T WReR g &R, 918 g @ T
FraarEl A1 e o B oR ywaifaa Frfard & Rud 99 wRga waT |

) ok HwE & uRen gRagad w98 & Mo T9Y AR B
FRANTER HRAAE T B Al I50 WHR {HE Thaeor w® & 8 wirsn wegd
R, R T @ v o9 e ¢ wedl @ O ' sfud wee, ok wwrme @
e O AR &1 e e |

(T)Wﬂwvawaﬁm(ﬂa%amﬁﬁmnﬁmﬁﬂwm
SE B RUE #1 3k Iwarr (5) & iF fFeee & o9 ule G @1 3R
IR (6) & o+ o T yde ARy # ik W el @ uem a1 e @
e H U yRe Rard & N e ufy guer & o dortt |

423 HE v I3 & o1 afdg G, o fen, SE @ B
et a1 I e o gwe wu 4 el a1 fgea vew 2 o 58 @
IUHT TS B P EHSR £ AT F8], AT WA, Ul e g wwerd $ fad
TieR a1 o e @ oE Rftve g9 afRfee o 59 s R W
frat o Riffgs @ ageu € 91 78, @ a8 Amer gonay # Afde e s
3R T W gemege @ Afree afaw g

e T ON % oW &g Adw Su faAie ¥ w9 P ueH ugeh ar
JBIAT 1 el o, A A ¥ e BN @ vvarg e e s

W U8 3R & gomzme, amuafes uRRefiral § w—iRom & B ww
FEHd & O @I w®Rge ¥ SfeafEa smafr @ i @ uvar Wed aEw aw
HHA © |

43— T WHR, T/ s Afame e w W R,
faawofl, faavo—u3 ok o1 gaarl o Hom P! e 98 THI—HY TY S |

44— U9 ERYM & WTEA ¥ R ghe wfoer 9 gRr @ i
|AE S iR ST fwres fAgee gwr fasa S

45190 RPN WA & YA U4 ga=u &g Waw, 4R e e fad
A, 912 RAER 8 AT S, BT AR A Iral W AR U aRemRit @ amaa
PN HEBA! 2, O T WRPR 39 AWw & ydierned sfra wws |
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16 TR ST SRR Toie, 12 fHawEN, 2018

SHRas Rigerdi 46— @ fHYl TRGN O 3= e & Aewl (Uo7 9ewl ¥

BT RIS =) % g wit anafers Ridaal ot soit frear @ S ghwems &, o8 afe
T e g™ R S @ 94w e e Rew ge § @ e
TH-ffde o 8 ik ol e Rfed & fgee o1 9m-fafde afea &
W a1 ey &1 gew 99 Iafdre Efy & fou gnn fyas forg a8 afed
T I 98 WRAT ©, Hewd 997 X5 |

Wﬁﬁr% 47— B el TR 1 o P &1 B B a1 Rl dad
?ﬁwm@% g9 HRU Afam= 9 29 5 Sue wew § +1E Rffw o Ritaar Repm o
-

o IfRfoH & 46—3% SRIFRM 91 598 Faid 990 T RN © svaa aeed |

ST B Ry T werar Ry O ¥ TR R e @ fon Rl afe @ Ree o

AR T T e oforaiver a1 o9 RS SriaRdt Red & g |

R B e 49T P TOF TSI T4 dHON ol g Srftved o fafre

gf;ﬁm SO i I3 T guar o omRE s B @ orta B wR <@ 8
T B HY @ forg arcafdd 8, B YN €ve WiRdl 1860 @ HINT 21 B

Y=l &9 Wa® THe A |
afrera g 50—(1) Gv & e witerd rerar Afafy @1 i wiE, afees, qE,
FARM gy pHad seE e W WEW B Bl B AW TRIES el
s g1 ur-Rf aeRfE frel frer 21 i ufafe @) ufa, afe 3@ woR
Teififed fFeve g yAiE & O doama ugw e o Ry d R 9 @
B9 gY ) 9% VoM gRaT W & wd ¥ ITe e 3R swd e fawa wem
FagER & fou W & WU # S USR TRV @ o 9w [ ol qe o
TR @ TS B o 98 Heg # T8y Bl |
(2) WRaM @ fell FHAI @ e v Frdad) # Rl s gs e
T, R Bl Pl U0 gy, Wowex 1 o e e sradvgd
SwRT (1) @ e yEd gy g fAg B 9 wedl 8, URgd bY@ e
S affeRed Ry qen daaaer & Rig o & fag @l @ v § suRerd
29 & a9 I e 9 B SRR, o4 G F ARy 9y FR F ey T
EHHOTRTEA s1—g§ aRFrE @ Al oy Suyew # &M 99 @ € g A, 59
s IRFRM @ U™ EF @ gd BRIva |EEd @ SIS TS ¥ @I Al 96 el
W9 aF W @ R gw Rt @ smada T 9 fd A 8 W, o A
YES &), B BT B |
CICRIERICN 52—afy 36 ffEE @ Sugl & Y 9 A I BfoArs I
T B A & A Uog WRHR ARPT Tore F AR TSI DR VN SUSH A1 Fhell §
S zH AR @ Suewl @ adTa | 8 R O 99 SR B W AR B
ford smavEe @ N uda 8
W] U8 & 39 IffRm & TR @ faie @ Q1 ad @ uwE
Bl IRY & fHAr TR

I IR SR

Tl0 YW FHIER A YT WA, e 9 Heeddl URW W o Tl EIami
e W @ Y P 3 w9 A af-fafne giue Rifeen gfeen sueer s gg @
T o | Fafeear Jarelt ¥ AT AMGRY ¥ 3W HRIM B AR AREeRe A, 1860
e RS I T AR 9§ 2006 W T8 UH WIEATAN WA B W9 H B B VET 8|

7% fafreeag frar T & 5 v oA a9Ie} S9d w¥F @ [eafderem @ wiRerfa g
Y & o adRen @ o frad Rifeer, wi-fifeer @ srpged w@eg RsmE & &3 § gww
forer g I & SEvaGd @ g ¥ AU R M B B HU A 3W AP IWAgES PR bR
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B0 99 g9 @1 AN D Ol G T GAN R WG B ¥l B P ford dea] bIA-8F AR
IJTHR BT A SOl Wl D |

TR S0 WM FAIER Sifear argfds weens e, 2015 qreenfia far @ g )

TS ¥,
g {AR AARI,
W |ed |

No. 1889 (2)/LXXIX-V-1-18-1(ka)-27-2015
Dated Lucknow, September 12,2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Dr. Ram Manohar
Lohia Ayurvigyan Sansthan Adhiniyam, 2015 (Uttar Pradesh Adhiniyam Sankhya 41 of 2018) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on September 12, 2018.
DR. RAM MANOHAR LOHIA INSTITUTE OF MEDICAL SCIENCES
ACT, 2015
(U.P. ACT no. 41 OF 2018)
[As passed by the Uttar Pradesh Legislature and again passed by the Legislature
in pursuance of the proviso to Article 200 of the Constitution of India]
AN
ACT
to provide for the establishment of Dr. Ram Manohar Lohia Institute of Medical
Sciences at Lucknow in Uttar Pradesh and for matters connected therewith and
incidental thereto.
IT IS HEREBY enacted in the Sixty-sixth Year of the Republic of India as follows:-

CHAPTER-I
PRELIMINARY
1. This Act may be called Dr. Ram Manohar Lohia Institute of Medical Short title
Sciences Act, 2015.
2. In this Act, unless the context otherwise requires,- Definitions

(a) “Board” means the Board of Governors of the Institute;

(b) “Director”” means the Director of the Institute appointed under
section 14;

(c) “Employee” means any person appointed by the Institute and includes
a teacher, a doctor or any other member of the staff of the Institute;

(d) “Fund” means the Fund of the Institute maintained under section 28;

(e) “Institute” means Dr. Ram Manohar Lohia Institute of Medical
Sciences established under section 3;

(f) “Prescribed” means prescribed by regulations;

(g) “President” means the President of the Institute referred to in
section 12; '

(h) “Regulations” means the regulations of the Institute made under
section 34; '

(i) “Secretary/Principal Secretary” means the Secretary or the Principal
Secretary, as the case may be, of concerned department of
Government of Uttar Pradesh dealing with the affairs of the Institute;

(j) “Society” means Dr. Ram Manohar Lohia Institute of Medical
Sciences Society, Lucknow registered under the Societies
Registration Act, 1860;
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(k) “Teacher or Faculty-member” means a Professor, Additional Professor,
Associate Professor, Assistant Professor or a person employed or engaged by
the Institute for imparting education or training or guiding or conducting
research in the Institute and includes the Dean and the Director.

CHAPTER -1
THE INSTITUTE
. Establishment 3. (1) There shall be established at Lucknow on the pattern of All India Institute of
and - Medical Sciences, New Delhi an Institute to be called Dr. Ram Manohar Lohia Institute of
;'E‘;?‘"m”’" Medical Sciences, Lucknow.
o (2) The Institute shall be a body corporate and shall function as a University
estabhshed under a State Act.
(3) On and from the date of commencemem of this Act,—

(a) Dr. Ram Manohar Lohia Institute of Medical Sciences Society at
Lucknow shall be dissolved and all property-movable and immovable and rights,
powers and privileges and liabilities and obligations of the Society shall stand
transferred to and vested in the Institute;

(b) all references in any statutory instrument to the Society shall be
construed as reference to the Institute; .

(c) any deed or other document, whether made or executed before or after
the commencement of this Act which contains any bequest, gift or trust in favour
of the Society, shall be construed as the bequest, gift or trust to the Institute;

(d) Every person duly employed before the commencement of this Act and
working as such just before the commencement of this Act in the Somety shall
become an employee of the Institute by the same tenure and upon the same
conditions of service.

Institute open 4. The Institute shall be open to all persons irrespective of sex, race, creed or class

;g'lsfdscs and it shall not be lawful for the Institute to adopt or impose on any person any test
whatsoever of religious belief or profession or political opinion in order to entitle him to be
appointed as a teacher of the Institute or to hold, any other office therein or to be admitted as
a student of the Institute, or to enjoy or exercise any privilege thereof :

Provided that reservation on the posts for recruitment of the employees and
reservation of seats for admission in any course of study for the students, belonging to the
Scheduled Castes, Scheduled Tribes and Other Backward Classes of Citizens and other
categories of candidates as specified by the State Government from time to time shall be
regulated by the laws and orders of the State Government for the time being in force.

Composition 5. The Institute shall consist of,—
of the Institute

(a) the Governor of Uttar Pradesh -Visitor (ex-officio)
Government ;

(b) the Chief Secretary to the Government -President (ex-officio)
of Uttar Pradesh;

(c) the Principal Secretary/Secretary to -Vice-President (ex-officio)

the Government of Uttar Pradesh in
the Medical Education Department;
(d) the Principal Secretary/Secretary to -Member (ex-officio)
the Government of Uttar Pradesh in
the Finance Department or his
nominee;
(e) the Principal Secretary/Secretary to -Member (ex-officio)
the Government of Uttar Pradesh in
the Planning Department or his
nominee;
(f) the Principal Secretary/Secretary to -Member (ex-officio)
the Government of Uttar Pradesh in
the Law Department or his nominee;
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(g) the Director General, Medical Education & -Member (ex-officio)
Training, Uttar Pradesh;
(h) the Director; -Member-Secretary
(ex-officio)
(i) the Dean of the Institute; -Member (ex-officio)
(j)) two persons having special knowledge or -Members

practical experience in the pursuit of
Medical Sciences/ Heads of Medical
Institutions to be nominated by the State
Government;
(k) three representatives of medical faculties -Members
of the Indian Universities or the Institutes
to be nominated by the President;

(1) one representative of the Ministry of -Member
Health and Family Welfare, Government
of India; 2

(m) one representative of the Medical Council -Member
of India;

(n) one representative of the Indian Council -Member
for Medical Research;

(o) one representative of the Indian Nursing -Member
Council;

(p) two educationists of eminence to be -Members

nominated by the State Government;

(q) two senior-most heads of department by -Members
rotation every two years.

6. (1) Subject to the provisions of the following sub-sections, the term of a
member, other than an ex-officio member, shall be five years from the date of
nomination,

(2) The term of office of a member nominated under section 5 shall come to an
end as soon as he/she ceases to hold the office by virtue of which he/she is such a
member.

(3) The term of office of an ex-officio member shall continue so long as he
holds his/her office by virtue of which he is such a member.

(4) The term of office of a member nominated to fill a casual vacancy shall be
for the remainder of the term of the member in whose place he is nominated.

(5) An outgoing member may be €ligible for re-nomination.

(6) A member may resign his office by writing under his hand addressed to the
Vice-President through the Member-Secretary, but he will continue in office until his
resignation is accepted.

(7) The manner of filling vacancies amongst members shall be such, as may be
prescribed.

7. (1) The Institute shall meet at such time and place, as the President may from
time to time determine. ’

(2) The transactions of business in such meeting shall be in such manner as

may be prescribed:

Provided that the Institute shall meet at least once in a year.

8. The objects of the Institute shall be,—

(a) to create a centre of excellence for providing medical care, educational
and research facilities of high order in the field of medical sciences and
specialities and super specialities and such others, as may emerge in
future, including continuing medical education on the pattern of All
India Institute of Medical Sciences, New Delhi:

260_RPH 2018 RML _Daia 6

Term of office
and vacancies
among
mgmbers

Meeting of the
Institute

Objects of the
Institute



20 TN TR IR Tare, 12 fhams, 2018

(b) to provide for multi-purpose speciality and super speciality hospitals and
trauma centres by upgrading the existing institutions, and to establish them
as a centre of excellence and to provide treatment for patients therein;

(c) to develop excellence in teaching and training at under-graduate, post-
graduate, doctoral and post-doctoral medical education and research in
super-specialities so as to set a high standard of medical education;

{d) to develop training centres and facilities for paramedical human resource;

(e) to establish specialized and individual departments to deal with emerging

medical, surgical and allied specialities and sub-specialities.
Powers and 9. (1) The powers and functions of the Institute shall be,—

functions of
the Institute
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to institute teaching and training in undergraduate, postgraduate and super-
speciality branches of medicine and allied sciences and to make provisions
for research and for the advancement and dissemination of knowledge in
such branches;

to institute and award degrees, diplomas, certificates and other academic
distinctions;

to admit students to the various courses of study and to conduct
examinations or tests and lay down conditions in respect thereof;

to hold examinations for and to grant and confer degrees, diplomas and
others academic distinctions to and on persons who-

(i) have pursued a course of study, or

(i) have carried on research in the Institute.

to confer honorary degrees or other academic distinctions;

to institute and award scholarships, fellowships (including travelling
fellowship) studentships, stipends, medals and prizes in accordance with
the regulations;

to establish, maintain and administer centres of teaching and research,
hospitals, rural and urban centres, laboratories, libraries or other things to

carry out the objects of the Institute;

to fix and collect fees and other charges;

to create teaching, administrative, ministerial, technical and other necessary
posts as required and make appointment thereto;

to undertake publication of works of merit and research;

to provide for management and treatment of the patients in its hospitals and
centres;
to function as a secondary and tertiary hospital;

(m) to deal with property belonging to, or vested in the Institute in any manner

(n)

(o)

which is considered necessary for promoting its objects;

to co-operate or collaborate with other institutions in conduct of patient
care, higher education and research in medical and paramedical field;

to do any other act or thing, as may be necessary in order to further the
objects of the Institute:

Provided that the Institute-

(i) will not transfer any immovable property of the Institute by way of

mortgage, sale, exchange, gift or otherwise except with the previous
sanction of the State Government ;

(ii) will not create any post in the Institute except with the prior approval of

the State Government or except in accordance with any general or special
order of the State Government.

(2) The pay and other allowances to various categories of employees of the
Institute shall be such as may be determined from time to time by the State Government.
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CHAPTER-1II
OFFICERS OF THE INSTITUTE

10. The following shall be the officers of the Institute, namely,—
(a) The Visitor;
(b) The President of the Institute;
(c) The Vice-President of the Institute;
(d) The Director;
(e) The Dean of the Institute;
(f) The Finance Officer;
(g) Such other officers as may be declared by the regulations.

11. (1) The Governor of Uttar Pradesh shall be the Visitor of the Institute.

(2) The Visitor shall by virtue of his office, be the head of the Institute and
shall, when present, preside at the convocation of the Institute.

(3) Every proposal for the conferment of an honorary degree or distinction
shall be subject to the confirmation by the Visitor.

(4) The Visitor shall after every five years cause to be reviewed the progress of
the Institute in such manner as he thinks fit.

(5) Upon reviewing progress of the Institute the Visitor may make a reference
to the State Government for taking action under section 41 or may, subject to the
provisions of this Act issue such directions as he considers necessary, and the' Institute
shall be bound to comply with such directions.

(6) Without prejudice to the foregoing provisions of the section but subject to
the provisions of section 42, the Visitor may by order in writing annul any proceeding
of the Institute which is not in conformity with this Act of the rules or regulation made
thereunder :

Provided that before making any such order he shall call upon the Institute to
show cause why such an order should not be made and if any cause is shown within
such reasonable time as may be allowed therefor, shall consider the same.

12. (1) The Chief Secretary of Uttar Pradesh shall be the President of the
Institute and shall also be Chairman of the Governing Body. Meetings of the Institute
shall be convened as per directions of the President.

(2) The President shall preside over the meetings of the Institute.

(3) The powers and functions of the President shall be,—

(a) to ensure that the administration of the affairs of the Institute are
being conducted in accordance with the provisions of this Act and the
regulations and to take such steps, as he deems fit;

(b) to call for such information or records relating to the administration of
the affairs of the Institute;

(¢) to include in the agenda at any time before or during a meeting, fresh
items of business or items supplementary to those included in the
agenda for consideration;

(d) to exercise such other powers and perform such other functions, as
may be prescribed.

(4) The President may delegate any of his powers to the Vice-President.

13. (1) The Principal Secretary, Medical Education to the Government of Uttar
Pradesh shall be the ex-officio Vice-President of the Institute.

(2) In the absence of the President at any meeting of the Institute, the
Vice-President shall preside over such meeting. -

(3) He shall exercise such powers and perform such functions as may be
prescribed.
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14. (1) The Director shall be appointed by the Visitor on the recommendation of
a committee consisting of,—

(a) President of the Institute;

(b) Vice-President of the Institute;

(c) the Director General Medical Education and Training; and

(d) two experts in medical field, not below the rank of a head of medical

institution or medical University to be nominated by the Visitor.

(2) (a) Only such person shall be eligible for the appointment to the office of the
Director who has not attained the age of sixty-two years.

(b) The Director shall hold office for a term of five years from the date he/she
enters upon his/her office or till he/she attains the age of sixty-five years whichever is
earlier.

(c) The Director may be appointed for second term or until he/ she attains the age
of sixty-five years, whichever is earlier: :

Provided that the Director may in writing under his hand addressed to the Visitor
resign his/her office, and shall cease to hold his office on the acceptance thereof by the
Visitor.

(3) The Committee shall, as far as may be, at least sixty days before the date on
which a vacancy in the office of the Director is due to occur by reason of expiry of term or
resignation under the proviso to clause (c) of sub-section (2) and also whenever so
required and before such date as may be specified by the Visitor, submit to the Visitor the
names of not_less than three persons to hold the office of the Director. The Committee
shall, while submitting the name, also forward to the Visitor a concise statement showing
the qualifications of each of the persons so recommended but shall not indicate any order
of preference.

(4) Where the Visitor does not consider any one or more of persons
recommended by the Committee to be suitable for appointment as the Director or if one or
more of the persons recommended is / are not available for appointment and the choice of
the Director is restricted to less than three persons, he may require the committee to submit
a list of fresh names in accordance with sub-section (3).

(5) No Act or proceeding of the committee shall be invalidated merely by reason

of the existence of a vacancy or vacancies among its members or by reason of some person
having taken part in the proceeding who is subsequently found not to have been entitled to
do so.

(6) In any of the following circumstance (of the existence of which the Visitor
shall be the sole judge), he may appoint any suitable person to the office of the Director
for a term not exceeding six months as he may specify:-

(a) Where the vacancy in the office of the Director occurs and it cannot be
conveniently and expeditiously filled in accordance with the provisions of sub-

sections (1) to (5).

(b) Any other emergency.

(7) In the absence of the Director, the senior-most Professor of the Institute shall
discharge the duties of the Director.

(8) Subject to the provisions of this Act, the emoluments and other conditions of
service of the Director shall be such as may be determined by the State Government by
general or special order in that behalf.

(9) If in the opinion of the Visitor, the Director wilfully omits or refuses to carry
out the provisions of this Act or abuses the powers vested in him, or if it otherwise appears
that the continuance of the Director in office is detrimental to the interest of the Institute,
the Visitor may, after making such inquiry, as he deems proper, by order remove the
Director.

15. (1) The Director shall be the Principal Executive and Academic Officer of the
Institute.
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(2) Without prejudice to the generality of the provisions contained in
sub-section (1), the Director,—
(a) shall exercise general supervision and control over the affairs of the

Institute;

(b) shall ensure implementation of the decisions of the authorities of the

Institute; :

(c) shall be responsible for imparting of instructions and maintenance of
discipline in the Institute;

(d) may engage with the approval of the Board any person for a period not
exceeding one vear for such purpose as may be necessary in the interest of the

Institute. E

(3) Where any matter is of urgent nature requiring immediate action and the
same cannot be immediately dealt with by any officer or authority of the Institute,
empowered by or under this Act to deal with it, the Director may take such action, as he
may deem fit and shall forthwith report the action taken by him to the Chairperson and
also to the officer or authority who in the ordinary course, would have dealt with the
matter:

Provided that if such officer or authority is of opinion that such action ought not
to have been taken by the Director, it may refer the matter to the Chairperson who may
either confirm the action taken by the Director or annul the same or modify it in such
manner, as he thinks fit, and thereupon it shall cease to have effect or, as the case may be,
shall take effect in the modified form: :

Provided further that such annulment or modification, as is referred to in the
preceding proviso shall be without prejudice to the validity of anything previously done
by or under the order of the Director.

(4) The Director shall exercise such other powers and perform such other

functions as may be assigned to him by the Institute or the Chairperson or the Board or-

any other authority.
(5) The Director shall be responsible to conduct and manage all matters relating
to the Institute.

16. (1) There shall be a Dean of the Institute, who shall be appointed by the
Board from amongst the senior Professors of the Institute and shall hold office for three

years and may be eligible for re-appointment.

(2) The Dean shall assist the Director in academic affairs of the Institute and
shall exercise such powers and perform such functions as may be prescribed.

17. (1) There shall be a Finance Officer for the Institute, who shall be appointed
by the State Government in Finance Department, and his remuneration and allowances
shall be paid by the Institute; ‘

(2) The Finance Officer shall be responsible for presenting the budget and the
statement of accounts to the Board and also for drawing and disbursing funds on behalf of
the Institute. .

(3) The Finance Officer shall have the duties-

(a) to ensure that no expenditure is incurred by the Institute which has not
been authorised in the budget;

(b) to disallow any proposed expenditure which may contravene the
provisions of this Act or regulations;

(c) to ensure that no financial irregularity is committed and to take steps
to set-right any irregularity pointed out during audit or appeared otherwise;

(d) to ensure that the property and investments of the Institute are duly
preserved and managed:
(e) to perform such other functions as may be prescribed.

(4) The Finance Officer shall have access to and may require the production of
such records and documents of the Institute and the furnishing of such information
pertaining to its affairs, as in his opinion may be necessary for the discharge of his duties.

(5) Other powers and functions of the Finance Officer shall be such as may be
prescribed.

The Dean

Finance Officer
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CHAPTER-IV
AUTHORITIES OF THE INSTITUTE
18. The following shall be the authorities of the Institute, namely—
(a) Board of Governors;
(b) Academic Council;
(¢) Finance Committce,
(d) Ethics Committee;
(e) Admissions Committee;
(f) Examinations Committee:
() Selection Committee;
(h) such other authorities as may be declared by regulations to be the
authorities of the Institute.
19. (1) The Board of Governors shall be the principal governing body of the

Governors Institute and shall consist of—

260_RPH_2018 RM

(a) the Chief Secretary, Government of Uttar Chairperson (ex-officio)
Pradesh;

(b) the Principal Secretary/Secretary to the Vice-Chairperson (ex-officio)
Government of Uttar Pradesh, Medical
Education Department:

(c) the Principal Secretary/Secretary to the Member (ex-officio)
Government of Uttar Pradesh, Finance
Department;

(d) the Director General, Medical Education Member (ex-officio)
and Training, Uttar Pradesh;

(e) the Director General, Medical and Health, Member (ex-officio)
Uttar Pradesh;

(f) the Director Member-Secretary (ex-officio)

(g) the Dean of the Institute Member (ex-officio)

(h) the Chief Medical Superintendent Member (ex-officio)

(i) two persons of eminence in the field of Member

medicine not less than Heads of Institute
in the State or out-side the State
nominated by the Visitor; Member

(j) two persons being Professors and Heads
of the Department at the Institute to be
nominated by the Director in order of
seniority by rotation.

(2) The term of office of an ex-officio member shall continue so long as he holds
the office by virtue of which he is a member.

(3) The term of office of a member nominated under clauses (i) and (j), shall be
two years from the date of his nomination.

(4) The term of office of a member nominated to fill a casual vacancy shall
continue for the remainder of the term of the member in whose place he has been
nominated.

(5) The Board shall meet at least once in three months at such time and place as
the Chairperson may from time to time determine.

(6) The procedure to be followed by the Board for the transaction of business in
any meeting or otherwise or in the exercise of its powers or performance of its functions
shall be such as may be prescribed.

(7) Subject to such control and restrictions as may be prescribed, the Board may
constitute such committees, as it thinks fit, for exercising any power or performing any
function under this Act.
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20. (1) Save as otherwise provided in this Act, the Board shall be responsible
for the general superintendence, direction and control of the affairs of the Institute.
(2) Without prejudice to the provisions of sub-section (1), the Board.—
(a) shall take steps for the implementation of the decisions of the Institute on
matters of policy relating to the administration of the affairs and working of
the Institute;

.

(b) shall institute courses of study at the Institute and take decisions on the
advice of the Academic Council on all academic matters including matters
relating to the examinations conducted by = 'nstitute;

(c) shall hold and control the property and funds of the Institute;
(d) may acquire any movable or immovable property on behalf of the Institute;

(e) shall administer any fund placed at the disposal of the Institute for specific
purposes;

(f) may create or abolish posts of teachers and other employees of the Institute;

(g) may manage and regulate the finances, accounts, investments, property,
business and all other administrative affairs of the Institute and for that
purpose, appoint such agent as it may think fit;

(h) may invest any money belonging to the Institute (including any income
from endowed property) in such stocks, funds, shares or securities as it,
from time to time, thinks fit;

(i) may enter into, vary, carry-out and cancel contracts on behalf of the
Institute;

(j) may make other decisions in the interest of the Institute on the matters not
inconsistent with the provisions of this Act or the regulations made

thereunder.
21. (1) The Academic Council shall consist of,-
(i) the Director - Chairperson
t (ii) the Dean of the Institute . Member-Secretary
(iii) all Heads of teaching departments - Members

(2) The Academic Council shall perform the following functions :-

(a) to prepare and to recommend changes in curricula and syllabi for the
courses of study for the various departments;

(b) to make arrangement for the conduct of examinations;

(c) to appoint Advisory Committees or Expert Committees or both for the
department to make recommendations on academic matters in
connection with the working of the departments and the concerned
Head of the Department shall act as the convener of such committee;

(d) to appoint sub-committees from amongst the members of the Academic
Council, other teachers of the Institute and experts from outside on such
specific matters as may be referred to such sub-committee by the
Academic Council; ‘

(e) to consider the recommendations of the advisory Committee, Expert
Committee or other sub-commitiees and take such action as
circumstances of each case may require including making of suitable
recommendations to the Board;

(f) to make periodical review of the activities of the departments and if
necessary, make suitable recommendations to the Board;
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(g) to advise on the working of library, laboratories and the hospitals etc.;

(h) to promote research within the Institute and require reports on such
research from the persons engaged thereon;

(i) to advise on general policy to be followed in respect of consultation
work to be done by academic staff;

() to provide for the inspection of classes, laboratories, library and
disciplines therein and submit reports thereof to the Board;

(k) to award stipends, fellowships, scholarships free-ships, medals and
prizes etc. according to the conditions attached to the awards.

(3) The Academic Council shall meet as often as necessary but not less than two
times during a calendar year.

(4) Meeting of the Academic Council shall be convened by the Member-
Secretary of the Council either on his own imitative or on the direction of the Director or
on a requisition signed by not less than five members of the Academic Council .

(5) Half of the total number of the members of the Academic Council shall form
the quorum.

(6) A written notice of every meeting together with the agenda shall be circulated
by the Member-Secretary to the members of the- Academic Council at least one week
before the meeting. The Chairperson of the Academic Council may permit inclusion of any
item on the agenda for which due notice could not be given.

(7) Notwithstanding anything contained in sub-section (6), the Chairperson may
call an emergent meeting of the Academic Council at short notice to consider urgent or
special issues.

(8) The decision of the Chairperson of the Academic Council in regard to all
matters shall be final.

(9) The minutes of the Academic Council shall be drawn up by the Member-
Secretary and circulated amongst all members present in meeting.

Finance 22. (1) The Finance Committee shall consist of.-
Committee
(a) the Principal Secretary/Secretary to the - Chairperson
Government of Uttar Pradesh, Medical
Education Department;
(b) the Principal Secretary/Secretary to the - Member
Government of Uttar Pradesh, Finance
Department, or his nominee not below the
rank of the Special Secretary;
(c) the Director; - Member
(d) the Chief Medical Superintendent of the - Member
Institute;

(e) the Finance Officer - Member Secretary

(2) The Finance Committee shall advise the Board on matters relating to the
administration of property and funds of the Institute including limits for the principles to be
observed with regard to the recurring and non-recurring expenditure for the ensuing
financial year, having regard to the income and resources of the Institute.

(3) The Finance Committee shall have such other powers and functions as may
be prescribed.

Ethics 23. (1) There shall be an Ethics Committee for ensuring smooth running and
Commitiec  nroner patient-care in the Institute, associated hospitals and health centres.

(2) The constitution of the Ethics Committee, the term of office of its members
and its powers and functions shall be such as may be prescribed.

Other 24. The constitution, powers and functions of the Admissions Committee,
Authorities

Examinations Committee and other authorities of the Institute shall be such as may be
prescribed.
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CHAPTER-V
STAFF OF INSTITUTE

25. (1) The Institute shall appoint such number of employees against the posts
as may be sanctioned by the State Government from time to time. The terms and
conditions of service of the employees of the Institute shall be such as may be provided
in the regulations.

(2) In the interest of the Institute, eligible Government servants may be
appointed on deputation basis or by transfer of service as per Government norms and
conditions.

(3) The Board may, from time to time, create or abolish posts as it considers
proper, subject to approval of the State Government. However, parity will be
maintained with All India Institute of Medical Sciences, New Delhi.

26. (1) Subject to the provisions of this Act, such number of Professors,
Associate Professors, Assistant Professors and Group ‘A’ Officers, as may be
necessary, shall be appointed by the Chairperson, and such number of Group ‘B’
Officers and other employees, as may be necessary, shall be appointed by the Director.

(2) Save as otherwise provided in sub-section (1) the officers, teachers and
other employees of the Institute shall be appointed in such manner and with such
designations and grades as may be prescribed.

(3) The employees of the Institute appointed under this Act shall be entitled
to such salary and allowances and shall be governed by such conditions of service as
may be prescribed.

(4) No person shall be appointed as a teacher of the Institute, unless he/she
fulfils the qualifications prescribed by the Medical Council of India, the Indian Nursing
Council or any other Central/State Regulatory Body and the regulations made under this
Act, as the case may be and recommended by a Selection Committee constituted in this
behalf under this Act.

(5)(a) The Selection Committee for the appointment or promotion to a
Professor and an Associate Professor of the Institute shall consist of, —
(i) the Director who shall be the Chairperson of the Selection Committee;

(ii) the Director General, Medical Education and Training, Uttar Pradesh;
(iii) the Dean of the Institute;

(iv) three experts to be nominated by the President;

(v) such other persons as may be prescribed.

(b) The Selection Committee for the appointment or promotion to an
Assistant Professor and other teachers of the Institute shall consist of,~
(i) the Director who shall be the Chairperson of the Selection Committee;

(ii) the Director General, Medical Education and Training, Uttar Pradesh;
(iii) the Dean of the Institute;
(iv) Head of the Department concerned;
(v) two experts nominated by the President;
(vi) such other persons as may be prescribed.
(6) The Selection Committee constituted under this section shall follow such
procedures as may be prescribed.

(7)No recommendations made by the Selection Committee shall be
considered to be valid, unless it is supported by a majority of the members present:

Provided that in the case of Selection Committee constituted under clause (a)
of sub-section (5), the presence of at least two experts, and in the case of a
Selection Committee constituted under clause (b) of sub-section (5), the presence of at
least one expert shall be necessary.

(8) Where the Selection Committee fails to make recommendation
in accordance with the provisions of sub-section (7), the minutes of the Selection
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Committee shall be submitted to the President who shall forward the same, along with
his/her views thereon, to the President for decision and the decision of the President
shall be final.

(9) Where the recommendations of the Selection Committee are not
acceptable to the appointing authority, it shall refer the whole case to the President
specifying the grounds of objection to such recommendations in precise terms, and the
decision of the President thereon shall be final:

Provided that it shall be lawful for the President to refer the case to the
Selection Committee for reconsideration or to require another Selection Committee to
be constituted for consideration of the case.

Explanation-For the purpose of this section, Group ‘A’ Officers and Group ‘B’
Officers shall be such class of officers as are specified or designated as such in the
regulations.

CHAPTER-VI
FINANCE AND AUDIT

27. For the purpose of enabling the Institute to perform its functions efficiently
under this Act, the State Government may, after due appropriation made by State
Legislature by law in this behalf, pay to the Institute in each financial year such sums of
money in such manner as it may think fit.

28. (1) The Institute shall maintain a fund to which shall be credited:-

(a) all moneys provided by the State Government;

(b) all fees and other charges received by the Institute;

(c) all moneys received by the Institute in any other manner or from
any other source.

(2) All moneys credited to the Fund shall be deposited in Nationalized Banks
and invested in such manner as the Institute may, with the approval of the State
Government, decide.

(3) The fund shall be applied towards meeting the expenses of the Institute
including expenses incurred in the exercise of its powers and performance of its
functions under section 9.

29. (1) There shall be prepared in such form and at such time, every year as
may be prescribed, a budget in respect of the financial year next ensuing, showing the
estimated receipts and expenditure of the Institute and the same shall be forwarded to
the State Government in such manner as may be prescribed.

(2) The Board shall comply with such directions as may be given by the
State Government and approve the budget finally.

(3) It shall not be lawful for the Institute to incur any expenditure not
sanctioned in the budget or in the case of funds granted to the Institute, subsequent to
the sanction of budget by the State Government or the Government of India, or any
international organisation or foundation or any other agency save in accordance with
the terms of such grant:

Provided that funds from sources other than that of the Government of India
and of the State Government will be received by the Institute only after obtaining the
necessary clearances, as required under the law:

Provided further that in the case of sudden or unforeseen circumstances,
non-recurring expenditure not exceeding rupees twenty-five thousand not sanctioned
in the budget may be incurred by the Director who shall immediately inform the State
Government in respect of all such expenditure.

30. (1) The Institute shall maintain proper accounts and other relevant
records and shall cause to be prepared an annual statement of accounts including the
Balance-Sheet in such form as may be specified by the State Government by general
or special order in this behalf.

(2) A copy of the Annual Statement of Accounts and the Balance-Sheet
shall be submitted to the State Government which shall cause the same to be audited.
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31. The Institute shall, as soon as may be, after the end of each financial year
prepare the Annual Report and submit it to the State Government, before such date as
may be prescribed and copy of such report shall be laid before both Houses of the State
Legislature,

32. The Institute shall constitute provident funds and retiral benefits efc. for
the benefit of its employees, in such manner and subject to such conditions, as per the
orders of the State Government. 1

33.(1) A member of the Institute, the Board, any authority or other body of

_the Institute, as the case may be, or an officer, other employees of the Institute shall be
liable to surcharge for the loss, waste or misapplication of any money or property of the
Institute, if such loss, waste or misapplication is a direct consequence of his/her neglect
or misconduct.

(2) The procedure of imposing surcharge and the manner of recovery of the
amount involved in such loss, waste or misapplication shall be such as may be
prescribed.

CHAPTER-VII
REGULATIONS
34. (1) Subject to the provisions of this Act, the Institute may, with the
previous approval of the State Government, make regulations to provide for any matter
which is to be or may be provided for by regulations and without prejudice to the
generality of this power, such regulations may provide for, namely :—

(a) the convening and holding of meetings, other than the first meeting, of
the Institute, the conduct of the business at such meetings and the
number of members necessary to form a quorum ;

(b) any matter in respect of the constitution of the Board or any Committee
or other body to be constituted under this Act;

(c) the powers and functions to be exercised and discharged by the President
and the Vice-President, other officers of the Institute;

(d) the allowance, if any, to be paid to the Chairperson and the member of
the Board and of any Committee or other bodies constituted under this
Act; ;

(e) the procedure to be followed by the Board or other authorities or other
bodies constituted under this Act in the conduct of their business,
exercise of their powers and discharge of their functions;

(f) the tenure of office, salaries and allowances and other conditions of
service of the officers, teachers and employees of the Institute;

(g) the powers and duties of the Director and other officers and employees of
the Institute;

(h) the management of the properties of the Institute;

(i) the degrees, diplomas and other academic distinctions and titles which
may be granted by the Institute;

(j) the creation of the posts of teachers, officers and employees of the
Institute, and the appointment of persons to such posts including the
minimum qualifications requisite thereto;

(k) the fees and other charges which may be demanded and received by the
Institute;

(I) the manner in which, and the conditions subject to which, provident
funds and other retirement benefits may be constituted for the employees
of the Institute; '

any other matter for which provisions may be made under this Act or by

regulations.
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(2) The first regulations under this Act, shall be made by the State
Government by notification:

Provided that until the regulations are so made, the provisions of the BYE-
LAWS of the Society as in force before the commencement of this Act, as well as the
regulations of the Sanjay Gandhi Post-Graduate Institute of Medical Sciences,
Lucknow in matters where the BYE-LAWS are silent, shall mutatis mutandis continue

to apply to the Institute in so far as they are not inconsistent with the provisions of this
Act.
(3) The Board may make new or additional regulations- or may amend or
repeal the regulations referred to in sub-section (2) with prior approval of the Institute.
CHAPTER-VIII
MISCELLANEOUS
35. All orders and decisions of the Institute shall be authenticated by the
signature of the Director or any other officer authorised by the Institute in this behalf
and proceeding of the meetings of concerned authority or eommittee or other bodies of
the Institute shall be authenticated by the signatures of the Chairperson and the
Member-Secretary thereof.

36. No act done or proceeding taken by the Institute or any committee
constituted under this Act, shall be questioned on the ground merely of the existence of
any vacancy or defect in the constitution of the Institute or authority or any committee.

37. The Institute shall have powers to grant degrees, diplomas and other
academic distinctions and titles under this Act.

38. The Board may, on the recommendation of the Academic Council,
withdraw any distinction, degree, diploma or privilege conferred on, or granted to, any .
person, by a resolution passed by the majority of the members of the Board present and
voting at the meeting, if such person has been convicted by a Court of law for an
offence which in the opinion of the Board, involves moral turpitude or if he has been
guilty of gross misconduct.

39. Subject to the provisions of the Indian Medical Council Act, 1956 and
other laws for the time being in force, degrees, diplomas and other distinctions granted
by the Institute shall be recognised qualifications for the purposes of the said Act and
other laws.

40. The State Government may issue such directions from time to time to the
Institute on policy matters not inconsistent with the provisions of this Act, as it may
deem necessary or expedient for carrying out the purposes of this Act. Such directions
shall be complied with by the Institute.

41. (1) The State Government shall have the right to cause an inspection to
be made, by such person or persons as it may direct, of the Institute including its
building, libraries, laboratories, workshops and equipment and also of the
examinations, teaching and any other work conducted or done by the Institute or to
cause an inquiry to be made in the like manner in respect of any matter connected with
the administration and finances of the Institute.

(2) Where the State Government decides to cause an inspection or inquiry to
be made under sub-section (1), it shall inform the Institute of the same through the
Director and any person nominated by the Board may be present at such inspection or
inquiry as representative of the Institute and he shall have the right to be heard as such.

(3) The person or persons appointed to inspect or inquire under sub-section
(1) shall have all the powers of a Civil Court while trying a suit under the Code of Civil
Procedure, 1908, for the purpose of taking evidence on oath and of enforcing the
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attendance of witnesses and compelling production of documents and material objects,
and shall be deemed to be a civil court within the meaning of sections 345 and 346 of
the Code of Criminal Procedure, 1973 and the proceeding before him shall be deemed
to be judicial proceedings within the meaning of sections 193 and 228 of the Indian
Penal Code. .

(4) The State Government shall address the Director with reference to the
result of such inspection or inquiry, and the Director shall communicate to the Board
the view of the State Government together with such advice as the State Government
may offer upon the action to be taken thereon.

(5) The Director shall submit a report to the State Government of the action
taken or proposed to be taken within such time, it may fix.

(6) If an authority of the Institute do not take action to the satisfaction of the
State Government within a reasonable time, may after considering any explanation
which such authority may furnish, issue such directions as it may think fit, and the
authority shall comply with such directions.

(7) The State Government shall send to the President a copy of every report
of an inspection or inquiry caused to be made under sub-section (1) and of every
communication received from the Director under sub- section (5) and of every
direction issued under sub-section (6) and also of every report for information received
in respect of compliance or non- compliance with such direction.

42. If any question arises whether any person has been duly elected or
appointed as or is entitled to be, a member of the Institute, Governing Body, any
authority or other body of the Institute or not, or whether any decision of the Institutes,
Governing Body or any authority or other body of the Institute is in conformity with
this Act or the rules or regulations made thereunder or not, the matter shall be referred
to the Visitor and the decision of the Visitor shall be final:

Provided that no reference made under this section shall be made more than
three months after the date when the question could have been raised for the first time:

Provided further that the Visitor may, in exceptional circumstances, act
suomoto or entertain a reference after the expiry of the period mentioned in the
preceding proviso.

43, The Institute shall furnish to the State Government, State/Central
Regulatory Bodies such reports, returns, statements and other information as may be
required from time to time by them.

44, All contracts relating to the Institute and administration of the Institute
shall be expressed as made by the Board and shall be executed by the Director.

45. The State Government may transfer to the Institute building, lands and
any property whether movable or immovable for use and management of the Institute
on such conditions and subject to such limitations as the State Government may deem

- fit for the purpose of this Act.

46. All the casual vacancies among the members (other than ex-officio
members) of any authority or other body of the Institute shall be filled, as soon as
may be convenient, by the person or body who appoints or nominates the members
whose place has become vacant and any person appointed or nominated to a casual
vacancy shall be a member of such authority or body for the residue of the term for
which the person whose place he fills, would have been a member.
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Proceeding of the 47. No act or proceeding of any authority or other body of the Institute shall “*

authorities/bodies e jnvalidated merely by reason of the existence of any vacancy or vacancies among
not invalidated by
vacancies

its members.

Protection of 48. No suit, prosecution or other legal proceedings shall lic against any
persons acting person for anything which is in good faith done or intended to be done under this Act
under this Act .

. or the regulations made there under.

Members and 49. Every member and employee of the Institute, when acting are purporting

Employees of the 9 act in pursuance of the provisions of this Act or regulations or orders or directions

Institute to be . g ik .

e —— made or issued there under shall be deemed to be a public servant within the meaning
of section 21 of the Indian Penal Code, 1860.

Mode of proof of 50. (1) A copy of any receipt, application, notice, order, proceeding or

the record resolution of any authority or committee of the Institute, or other documents in the
possession of the Institute or any entry in any register duly maintained by the Institute,
if certified by the Director so designated shall, notwithstanding anything contained in
any other law for the time being in force, be admitted as prima-facie evidence of the
matters and transactions specified therein, where the original thereof would, if

produced, have been admission in evidence.
(2) No employee of the Institute shall in any proceeding to which the Institute

is not a party, be required to produce any document, register or other record of the
Institute, the contents of which can be proved under sub-section (1) by a certified
copy, or to appear as a witness to prove the matters and transactions recorded therein
unless by order of the Court made for special cause.

Transitional 51. Notwithstanding anything contained in any other provision of this Act, the
provisions Board of the Society functioning as such before the commencement of this Act shall
continue to function for a period of one year or until a new Board is constituted for the
Institute under this Act, whichever is earlier. : -

Power to remove 52. If any difficulty arises in giving effect to the provisions of this Act, the
difficulties State Government may, by order, published in the Official Gazette, make such
provisions, not inconsistent with the provisions of this Act, as appears to it to be

necessary or expedient for removing the difficulty:
Provided that no such order shall be made under this section after the expiry

of two years from the commencement of this Act.

STATEMENT OF OBJECTS AND REASONS
Dr. Ram Manohar Lohia Institute of Medical Sciences, Lucknow was initially conceptualized as a

satellite centre of the Sanjay Gandhi Post-Graduate Institute of Medical Sciences to make available the
super-speciality tertiary medical care. To provide quantum upgradation to the medical services, the Institute
was registered under the Societies Registration Act, 1860 and it is functioning as an autonomous institution
since 2006.

It has been decided to make a law to provide for conferring on the said Institution, the status of a
University so as to provide it to function more efficiently as a teaching and research centre to meet the
requirement of higher education and research in pursuit of medical, para-medical and allied health services

and to avail better scopes and opportunities to serve the society and the nation.
Dr. Ram Manohar Lohia Institute of Medical Sciences Bill, 2015 is introduced accordingly.

By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.
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